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3 	18.5.81, 	With the consent given by the leajned 

counsel for both sides , we have a(Inutted this 

case for hearing and we have proce ded to hear the 

case on merits • 

We have heard learned counsel for both sides 

in this matter and we find that the only grievance 

of the petitioner is that even tho gh he has retired, 

neither the gratuity money payable to the petitioner 

has yet been paid to h:Lm nor his pension has been 

finalised. For the finalisation of the pension, it 

would take some time. However, gratiity money payable 

to the petitioner should ;e paId to him within one 

month from the date of receipt of the copy of this 

ja4fe4t after deducting the entire amount which the 

petiEloner had drawn towards 	expenses. 

As reeards finalisation of the pension, we would 

direct that it should be finalisd ithin 3 montl-s bzm 

from the date of iFeceipt of a copy bf this julginent. 

Thus, the application is disposed of leaving 

the parties to bear their own costs. 

Vice Chairnan. 

Membe( Judi.) 

iifr 	yy 

Ct~tc 
ct>- 

PRINTED AT GOSWAMI PRESS, CUTTACK.753CO2 


